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(ii) NEED FOR A NEW HIGHWAY LINK
BETWEEN AIMEDABAD AND VADODARA.

SHRI R. P. GAEKWAD (Baroda):
The Gujarat State Government has for-
mulated a proposal to link Ahmedabad
ang Vadodara by a new highway, This
road would be for automobiles only and
no other modeg of transport would be
permitted to enter. The feasibility report
prepared by the Gujarat Government
reavelg that this would result in enor-
mous saving of fuel. The new highway
will reduce the motorable distance bet-
ween the two cities by only 14 kms. irom
92 kms. It will result in saving one-
sixth of the fuel now consumed. It will
_increase speed of the vehicles and save
‘time. The State Government will earn
a revenue of 17.33 crores by way of toll
tax. The estimated investment on the
project ig 70.6 crores. It will yield an
annual return of 14.5 per cent on in-
vestment. And in the long run it will
stimulate the redesigning of road systems.
In view of increase in the number of
automobiles and consequent pressure on
our roads, the project has tremendous
economic potentialities. 1 request the
Union Government and specially the
Ministry of Transport and Shipping to
take initiative in the matter and help
Gujarat in launching the project.

(iii) NEED FOR GIVING FINANICAL ASSIS-

TANCE TO U.P, GOVERNMENT FOR PAY-

MENT OF SUGARCANE ARREARS TO FAR-
MERS,
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(iv) NEED FOR HUMAN BEHAVOUR WITH
PRISONERS IN JAILS,
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(v¥) - TAMIL NaDU - BANDH AGAINST CeEn-
TRAL GOVERNMENT FOR FAILURE TO SOLVE
KAVERT WATER DISPUTE

"SHRI K. MAYATHEVAR (Dmtlm!i).
It is learnt that a Bandh is being of-
ganized on 15th October, 1982 by -the
Tamil Nadu Government against the Ces-
tral. Government, alleging that the Cem-
tral Government have failed to solve the
Kaveri water problems. The said Bandh
is purely politically . motivated, and
attempts to shift the burden on the Ces-
tre, without the State authorities takimg
any steps either to get water from Kar
nalaka or to solve the problems by tak-
mg jnitiative. In fact. the Central Gaw-
ernment convened the Conferences of
Chief Ministers of the Southern States to
discusg the water supply from Kaweri,
and the problems related thereto. Bat
the State representatives and the CM.
did not attend these Conferences, as men-
tioned by the Agriculture Minister. For
the past many months thewState Gov-
erdment have not taken any steps to gef
the water supply for Tamil Nadu. The
result is that the entire Tamil Nadu is
facmg serious drought and famine sitna-
tion. At the same time, ‘charges and



